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This 1s & Review Applicatien agaimst the
erder passed by this Bench on 14.2.1995¢dism1.88i.n’g
the 0,A, of the applicant for appoliatment in a
Greup *C' or Group ‘D' post em cenp_assionate grounds

in relaxatien ef recruitment rules, The Review
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application wes filed on 3.8.1995 and was required ~

S0
g
hag been seught te be condonmed.
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[ 4 27595/ The application was dismissed at the
A ,

admission stage itself threugh a speaking and
reasoned order after hearing the learmed counsel

for the appl icant at -lengtl\a and in the centext

of the reply filed by the respondeats, All the

-/;elevant cons iderations in the matter were taken

into accouat and the order passed thereafter,

n dmn, Tribunal There is no spparent errer on the face of the

Bombay Bench record and nething new has been canvassed in this i

R.A. The R.A is accordingly devoid of mer its ]
!

gnd is dismissed, o
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